
INTR1I ADfl N1STRAiVE TRIBUNAl 
CUYI'ACK BENCITI, CUTTACK 

0. A. N00 OF 2013 
Cuk, this An 2 day of Decernbtr, 29.3 

CORAM 
1O 1BLF MR. A.K. PATNAK, MEMPE} (JUDL) 

1.. 	aad}iar Schi, aged about 43 vear Son of Late Gaiendra Sethi. 
ArunKur Panda, aeed about 45 ers, Son of Krushna Chandra 
F and a. 

rendi Sek3ar AnApxi, aged about 54 years, Son of Late Bhudhai 
Chandra Senapt. 

4 	1 	airarn Pi rv , 	c' abo it 42 yeai Son of Late T. 	iunath 	atc 
Sanjeo'ar. Bodra, ied .bout 51 years, Son o Johao Bodra, 

. Kunja Lhari Das 	aged about 48 years, Son of Late Etarac Das 
abu, 

1. 	daman Sahoo, aied. aho 	2 years, Son of Ha!'ihr Sahoo, 
agcu ktbout 42 ars, Son of Ghasiiain Naik. 

9. b lid1tL!. Ku iax 3ar, .ed about 41 years, Son of Abbirarn i3age, 
I 	 I at ei 46 'eaj s, ",on of Ldhe 'v I 
1 	at i 	i I ail aa'6 ato 4̀1 years. Son of Uu 001 an 
2.iyo( Ekka aged Am 43 ears, D/o Late iThnus Ekka. 
3Jahiram L'. ied abciu 42 ears, Son of Bba;aba Chandra Dey. 

I UyUsgarml iN ayok. a gd about 42 years, IN, Dinahancthu Mayak. 
1 5R E:h - d. MajLi, agd about t4  'vs. Son of Maha Mjh. 
.tfRanai Komr Nai. aged about 40 yews. Son. of Late Khetanohar. 

Na 
/ 	tt X.um&r 	aed 	/5 years, Son of I au:, •071iin'1eava 

kadban 

pant os,. . o 17 are vvo6drg as TeohnicaL Of€er --A 
'n. Range, Chandip; 1a.or?56023. 

.Laxuiikarcta Cbnd., aruI about 51 years, Son of Late Sa.tsh Chandra 
Cband 

2. .SibaNath 	aged. ahuut Si yrs, Son ef Late Nani Gopal PauL 

Ardean os. i to 19 ara uorking as TechicaI Off:ei --A, Defence 

	

r 	oti ici'  
3stao i thneat., Cf.and ipur. 	isore 75 6C2. 

App1icant. 

bdc - te) 	B. . Sataathy, 13 K. 	k. A.K. aioo, S. Pradan, 
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VERSUS 

Union of India represented through 

- The Secretary, 
Ministry of Defence, South Block, New Delhi- 110011. 
Departmen of Defence Research & Deieiopment, Ministry 	of 
Defence, rep:esented through its Sec retary-Cum-Director General, 
i)RD() & Scientific Advisor to Raksha Mantry, DRDO Bhawan, Rajaji 
Marg, New Delhi-i 1010i. 
Director, Center for Profesonnel 'Falciii MEnagement (CEPTAM), 
DRDO, Ministry of Defence, Metcalfe House, New [)e1hi-1 10054. 
Director, Directorate of Fluman Resource & Development, DPJ)O, 
DRD() Bhawan, New Ddhi-1 10105. 
Director. Integrated Test Range, Ministry of Defence, Chandipur-
756025, Balasore. 
61)irector, I negrateti Lest Range, Ministry of Defence, Proof & 
Experimental Establishment, Chandipur- 756025.,Dist- Balasore. 

. Respondents 
Advocate(s)..................Mr. S.K. Patra 

The Applicants who ae vorkirg as Technical Officer - A in 

Defence Research &, De\eiopindnt Organization, Proof and Experimental 

Establishment/Integrated Test Range, Chandipur, Balasore, Odisha have 

tiled this Original Appication Under Section 19 of the Administrative 

Tribunals Act, 1985 praying for direction as under: 

"(i)Let the directions contained with regard to reduction of 
grade pay and reduction of grade in the impugned 
comrnuncations/orders issued on dated 10.05,13,13.05.2013 

1 	.(\ 	
, 

l' 	 - under Annexures--iJi to A/9 be declared as 
illegal aid as su.h lah1e to b set-aside. 
(ii) Let the direction contained in the impugned order dated 
23 

 
10.201 3 under A'irexure —A/IS to implement the order in 

respect of all the employees excepting the applicants in O.A. 
pending before ie Honb1e Chandigarh Bench he also 
declared as illcga and discriminatory and as such liable to he 
setaside 
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Let RepondCnts he diiected to sanction the scale of pay of 
fls7,SGO/• to 120&0/ in favour of the Applicants as per 5 
Pay Cornimssion Recommendation w.e.f. 01 .01.1996 and the 
COTT esponding revised pay scale as per 6th  Pay Conrnission 

ecommendadon with Grade pay of Rs,5,400/- 	w.eJl 
Ui .01 .2006 with.i a stipulated time; 

Let Respondents be directed to give promotion to the 
eligible applicants to the post of T[OB as provided under the 
200U ule3 i conducting n;ess 	assessment within 
stipuland 

Let any othei appropriate order/orders, direction!d ireeticns 
may kindly be oassed which would be deemed fit and orooer 
in the facts and circumstances of the case." 

They have also preyed for, by way of ad interim measure, the 

foflowing oi.dcr'threctron 

"Pending final disposal of the Original Application, the 
ecation of the mpugned communications/orders issued on 

dated 1005.201T. 105.20139  30.052013 and 09,092013 
under AnnexaresI7 to A/9 and the order aated 23.10.2013 
uiider ./.nnexue -Al 15 be stayed" 

This matter hs been listed today for consiaering on the 

Tet!o of achn issi ou and interim order prayed for, as above, 

The ee of the Applicants in nat shell is that they were 

initiaiy appointed as TA-H/TAA and are at present continuing as TO-A.. 

in t1e recommendation of tLe 5 CPC, the scale of pay of TOA was 

revis 	7.  	 1eed to Rv 	,w 	 Gvrt  of lridic, 

Ministry of Defence nidc  order dated 05.06.20U9 allowed the grade Pay of 

01 .01 .200ô and ac:ordingly the said OP was extended to 

the Applicants :hen te Jat he were promoted as TO- A. Government of 

nda, IVilinistry of Defence isued a st of Rules in the year 2000. 

Goveimnent of Ludia adoYect d e said GP of Rs.4d00/- With classifications 

of dfferem posts to the TO-A vide order dated 08.06.2009. But without any 

notice or oppoti.nity to the ppUcnts, Respondent No.2 issued an order 

dater 10,5.2013 neducing the GP of the Aç'ph ants to Rs.4.600/- based on 
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the said order dated 10.5.2013, 	Subsequently, another order datej 

13.05.20 13 was issued by the Respondents directing recovery of the excess 

amount paid towards the Grade Pay w.e.f. 1.1.2006. Further vide order 

dated 30.5.2013 the Grade of TO-A was reduced by equating them with 

STA-C and for review of assessment from the year 2006 to 2012. 

Mr.B.P..Satpathy, Learned Counsel for the Applicants contended that 

similarly situated employees, working witnin theurisdiction of the 

Chandigarh Bench of this Trhunai, being aggrieved by such action, filed 

OA Nos.846/0H/2013 before the CAT, (ihanuigarh Bench, in which stay 

order has been issued. Further it was contended by Mr.Satpathy that in 

pursuance of the order of this Bench dated I O  October, 2013 in OA No. 

695 of 2013 the Applicants submitted reiresentation on 15.10.2013 bii 110 

decision has been taken on the same till date. Hence., Learned Coup se fr 

the Applicants has sincerely prayed fbr issuance of notice and grant of 

interim order prayed for in this OA. 

M 	cnc5. This was vehemently objected to by r.S.Patra,1.ad  

CGSC appearing for the ftespondents on the ground that when 

representation submitted by the applicants in compliance of the order of this 

I'ribunai are still pending and no decision has been taken the; (ippl!cants 

should have availed of the opportunity n appropriate oroceeding bji. rto 

certainly by thing the present GA with the selfsamc e1ie hetce, o 

contended that this O.A is not maintainable and is liaHe to be dismissed. 

\ 
1L— 
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I have considered the rival submission of the parties aid 

perused the records. The relevant portion of the order dated 1 O° October, 

2013 in OA No. 695 of 2013 is extracted herein below: 

However, as agreed to by the applicant no.6, 
without expressing any opinion on the merit of this case, we 
dispose of this OA at the stage of admission itself by granting 
liberty to all the applicants to make individual representations 
to Respondent. No.2 with copy to Respondent No.3 within a 
period of 7 daysand if such representations are made within 
days then Respondent Nos.2 and 3 are hereby directed to 
consider their representations keeping in mind the extant rules 
and provisions and communicate them the result thereof by way 
of reasoned and speaking order within a further period of four 
weeks from the date of receipt of copy of representations." 

The representations were submitted by the Applicars on 

15.10.2013 and the present OA has been filed by the Applicants on 

10.11.2013 which is before expiry of the four weeks as directed by this 

Tribunal. In view of the above and as agreed to by Learned Counsel for the 

Applicants in course of hearing without expressing any opinion on the merit 

of the matter this OA is disposed of with direction to the Respondent Nos.2 

and 3 that if in the meantime no decision has been taken and communicated 

on the representations of the Applicants, as airected by this Tribunal they 

may do so and until then there shall he no recovery from the pay of the 

applicants towards the excess payment of the Grade Pay as held in the order 

under Annexure-A!15. MA filed for joint prosecution of this OA is 

accordingly disposed of. There shall he no order as to costs. 

Copy of this order be sent to the Respondent No. 2 & 3 by 

L.-. 1)1 '.. 4.IZ%.. i.ia1y  

(A, K.Patiik) 
Member (Jtd tc al) 


